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- DATE OF OFDER: 23 5 /2 o]

1. Om Prakaszh Sharma son of Shri Dhan pal Shaima aged

=, BElzctrical Titter Grade IL in the office of

s Weztern Failway, Ioka, resident of 2-F-40,

)
Teachers Colony, Feshav Pura, Tota.

2. ShrilErij'deal Sharma son of Shri'Sarja Harain
Sharma aged alboub 20 years, Elestricsl Fitker Grads IT
in  the offizce of CTFPO (TPD), Western Failway,
Sawaimadhicpur, resident of FE-7A, Typz -II, Railway

Colomy, Mater Guage, Sawaimadhopur.
OA 82/94 i

Abdul Salim  Abbkazi son of Shri Allah PRPanda aged 29
' \ . R ; ‘ ST

YyEars, Electrlcal Fitter Grade II at pressnt worling

in the "flL e of CTFO(TED) ,  Western ,Railway, kota,

rezident qf FE Type II-22, UHew Railway Colony, Fota.
e s s 0 Ap};’li Cal'lts
VERSUS

The Uniocn of India  through  the General Manager,
Wzztern Pailway, Churshgate, Munbail

The Divizicnal Pailway Manager, Wesbkern Failway, Iota.
The Sr. Diviszicnal Clechrical Eugluwal,. Traction
Distrikmticn (Estt.), Western Railway, I'ota
Shri'Chhatéy Lzl Singh.

Shri Vishnu RKumar Gautam

shri Abdul EKasim

i Padar Chénd Jain

i
Shri Atul Kumar Jain
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Ram PldVE:l Yadav

Bhri Pradeszp Fumar Jain
i

Shiv Raiu Jaugi«:]
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1z. Shri Ballieshwar Tiwari

13. Shri Shlvraj Slngh Sclanki

.

Pespondents from sl. no. 4 &0 13 are working ~n the
post of Electris Pittsr Gr. (I) undsr the control of
Sr. Divisional Electvrical Enginesr, TPL, Western

Railway, Kota.

.+ s sRespondents
Mr. P.V. Calla, Counszel £2r ths applicant
Mr. Hemant Gupta, Proxy ceanssl for

Mr. M. ﬁafiq, Counsel £or the ?esftndents}

CORAM , ' : -

.
|7

Hon'ble Mr. Z.K. Agarwal, Member Jndicial)

Hon'wle Mr. A.F. Hagrath, menbher (AﬁmlnlstL -ive)

ORDER

PER TON'BLE MR. A.P. VAGPATH, MEMBER { ADMINISTRATIVE)
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The ca uf aation and the relief in +thes
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are similar and thsy were heard teogether, therefore, they are

-

digpozed of through this ocmmon order.

<

2. Applicants, 2hAul Salim Alkbasi in 02 no. 32794 snd Om
RKash. Sharma & Bnother in GA 83794 have filed these
applications challenging crdser dAated 2.11.92 isesuad by Sr.
Divizcrnal Electrical Englnmc:, TED, ¥Fota by which senicrity

list dated 17.6.93 haz been amznded. Jonseguent s this
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eninority  iiszt, trade ezt result  was

i
dezclared vide lekbter dated 22.12.93 whioh has  also  been
2l
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lzngzd. By amending zenicrity, private respondents no

" e

T

to 13 have been placed abovs the applicankts and applicsnts
aggrizved by thiz acticn and have filed theze applicatons with
a prayer thit the inpugned ordesr datzd £.11.93 (Annesure A-1)
and ordzr dated 2I2.7.93% (Annemre A-2) in so far as these
relate &2 respondznts no. 4 to 12 be quashed and set zzide.
They have made & fuacrther praysr that the result declared vide

order *ame 2212092 (Brmesur: B-3) in sco fFar az it relsd
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reapondenta no. 4, 6, 7 and 9 to 12 and promotion order issusd
vide letter dated 1.2.9%4 in 2o far az it relaktes  to
respondasnts no. 4,.6, 7 and 9 to 12 be alss quashed. They zlso
sought directicn £o the respondsnts b2 maintain status quo as
Cper letter daked 17 6.92 (Annzzure A-11). The =zpplicants have
alsc made a prayer that they be allowsd o appesr in the trads

for the pu~t of  Electric Fitter Grade I zcale s,
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fued

[
1320-2040 and if found anitable may be given 21l consequential

o -

benefits.

2. ‘When thzas applicaticns were talen up for hearing, the
learned counzel for the respondents submitted hefore us that
respondent pralewuu ore its own, has cancelled the impugned
order dated 9.11.97 by their order dated 5.8.94 =nd positicon

as cn 17.6.93 haz been restored. Thisz order has bEEJ annanad
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P-4 and in the light of this fact, thesze two
spplications have hesome infructuonz. Parther, vz stated that
the respondents ﬁave been preventad from taliing action for
calling the appli ications for the trade test in view of *

interim ordsr [as$ec by the Tribunal in OA 656,/94, Pradeep
Fumar Jain vs. Union of India o Other3  % Cthers. In that ON

v

ordzrs wers

T

azged on 21.12.94 that the applicants shall not
X réVurt&“ only on the grouwnd of shange of zeniority. The
learned counsel for the respondents contended that that the
Departmant is unable o Jrant relief to applicants in theze OA
in'wview of thiz  interim order dated 18.11.97. As recordsd in
eet of Oh 656,94 dated 21.11.95 ket theze ORs

were heard by ua zl,uuw¢1h OA GEG,/9d. The order in OA 656,734

4, . The learned sounsel for private respondents no. 4 ko
13 oppozed the stand of the official rezpondenks and stated

that by & goryptis crder, 'l;hr: 1 iaht
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whizh had alre
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ady accruad

to ths private re “1.‘-_711-'(r—=1 cannot be Laken away at the whims
: ' ; :

of the official rEprndﬁhtb; '
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5. We have oongidered the ival  contentions of  the
parcies and we find that in OA 656794, the private respondents

re
have alraady e J‘dll-:ll'}jt:‘d the oificial raspo ondents' letter dated

§.5.94 and this matter iz being decidsed in that OA. In the
light of thiz fact and the sztand taken by  the official
respondents  that they have cancellsd the impugned ordesr in
these ORsg, we zre of the view that these ©OA3 have belome
ii'.»,fJ:‘u-:t1;x_1-:vi.1s and need to e dizpozed of ascordingly. Bny effect

congequent to such ecancellations also  geats wiped out

gy
. }
5. In view of the facte and clroumstances ztated akbove,

we digmizs these OAs as having beconz, infructuous. Parties

left to bear their own costs.
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